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~ CENTRAL ADMINISTRATIVE TRIBUNAL
" KOLKATA BENCH, KOLKATA
No. O.A. 994 of 2018 Date of order: 24.09.2018
Present :  Hon’ble Mr. A.K. Patnaik, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

t
Madan Chandra Barik, f
Slo. Late Purna Chandra Barik,
Residing at Village — Bara Gobindapur,
Post Office — Rajkumar and Police — Indas,
- District - Bankura, Pin - 722205.

.. Applicant

- VERSUS—

Througt o retary, A

\Munlg}y\oﬁcgmnﬂ@ucatuﬁz\

\eoDlem €
‘ \2 Q'mhe xfector, P ﬁ\; ‘
\De artmEh‘t‘of'ﬁosz/ ‘
Off c&of“ﬁf iDirectof, /
Kolkata\‘Gener eneral.PoSt Office,
Kolkata - 1. '

3. The Senibr Superintendent of Post Offices,
- Bankura Division, Bankura,
Pin -722101.

4. The inspector of Post Offices,
Bankura (North) Sub-Division — Sonamukhi,
Post Office and Police Station — Sonamukhi,

District - Bankura,

Pin - 722207.
‘ .. Respondents
For the Applicant : Ms. P. Dey Dhabal, Counsel
For the Respondents o Mr. R. Halder, Counsel |
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ORD ER (ORAL)

Per Dr. Nandita Chatterjee, Administrative Member:

This Original Application has been filed under Section 19 of the

Administrative Tribunals Act, 1985 seeking the following relief:-

“(a) Order/Orders be passed by considering the representation made by
the applicant dated 2.5. 2018 to the respondent authorities.

ed by regularizing his service which wés
e superannuation of the post man namely
Post Office.

(b)  Order/Orders be pass
remained still vacant after th
Abani Bhusan Chakraborty in the Rajkhamar E.D.

(¢c)  Order/Orders be pasSed as the Hon'ble Tribunal deemed fit and
proper.” ' ;

2 Ld. Counsel for the applicant submits that the applicant, who is workin

a Substitute Post Man in place of Sri Aba\nvi Bhusan Chakraborty, (since

' '\ﬂxstr‘ \
superannuated), for 27 yeag\ id tht tr‘%fe{apgi‘cant had preferred many

representations commeneing frof, 3

respondent authoritie$ ot vuch bpresentations, the Ld.
. ol P
Counsel for the applicéht_sub't' ati e

direction is issued to the concerned™

merits of the matter, we hereby direct the respondent No. 3, who is the Senior

Superintendent of Post Offices, Bankura Division, Bankura to consider and

dispose of the said representation dated 2.5.2618, if received at his end, within a

period of 4 weeks from the date of receipt of a copy of this order. Such disposal

will be on the basis of a reasoned and speakiﬁg order issued in accordance with
law and should be communicated immediately to the applicant thereafter.

4 With these directions, the O.A: is disposed of. No costs.
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